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प्ाकधकृत प्काशन

महाराष्टट्र कवधानमंडळार्े अकधकनयम व राज्यपालांनी प्ख्याकपत केलेले अध्यादेश व केलेले कवकनयम आकण 
कवकध व न्याय कवभागाकडून आलेली कवधेयके (इंग्रजी अनुवाद)

In pursuance of clause (3) of article 348 of the Constitution of India, the following translation 
in English of the Maharashtra Fire Prevention and Life Safety Measures (Amendment) Bill, 2023                 
(L. A. Bill No. X of 2023), introduce in the Maharashtra Legislative Assembly on the 16th March 
2023, is hereby published under the authority of the Governor.

     
     By order and in the name of the Governor of Maharashtra,  

           SATISH WAGHOLE,
                                                                 I/c. Secretary (Legislation) to Government,
    Law and Judiciary Department.
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SCHEDULE II

(See section 11)

Fire and Emergency Service Fee Structure

1. The Fire and Emergency Service Fee shall be levied as indicated in TABLE

given below as per square meter of the built up area for the various categories

of the building in accordance to percentage of the Annual Statements of Rates

(ASR) as published under the provisions of the Maharashtra Stamp (Determination

of True Market Value of Property) Rules, 1995 made under the Maharashtra

Stamp Act (LX of 1958).

TABLE

Sr. Height of the   Percentage of the Annual Statement of Rates (ASR)

No. Building in meters
Residential Institutional Commercial Industrial

1 Building upto 45 m 0.25% 0.50% 0.75% 0.75%

2 Building above 45m 0.50% 0.75% 1.00% 1.00%

2. The categorization of the occupancies in paragraph 1 above shall be

as categorized in Part 4 of the National Building Code of India, regarding  Fire

and Life Safety, which are as follows :—

(a) “Residential Building” means Residential Occupancies as mentioned

in Group A of Part 4 of the said Code except Sub-Groups A-5 and

A-6 thereof, viz. Lodging, Boarding, Dormitories, Apartment, Multi-level

car parking and Mechanized Automated Car Parking.

(b) “Institutional Building” means Educational Occupancies as

mentioned in Group B of Part 4 of the said Code and Institutional Occupancies

in Group C of Part 4 of the said Code, viz. School, College, University,

Hospital, Nursing Home, etc.

(c) “Commercial Building” means Occupancies as mentioned in Sub-

Groups A-5 and A-6 of Part 4 of the said Code and Assembly Occupancies

in Group D of Part 4 of the said Code, Business Occupancies in Group E

of Part 4 of the said Code and Mercantile Occupancies in Group F of

Part 4 of the said Code, viz. Hotels, Eateries, Malls, Multiplex, Theatres,

Shops, etc.

(d) “Industrial  Building” means Industrial Occupancies as mentioned

in Group G of Part 4 of the said Code, Storage Occupancies in Group H

of Part 4 of the said Code (excluding Multi-level car parking) and Hazardous

Occupancies in Group J of Part 4 of the said Code.
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Notes :—The fee for the above classification of the building shall be calculated

as under :—

1. The fee after computing the necessary percentage of the ASR shall

be multiplied by the built up area of the building under consideration for necessary

approval.

2. For the purposes of assessment of fee, the built-up area shall be gross

built-up area, which includes area of basement, easements, stilts, podium, stair-

cases, lifts, lobbies, passages, balconies, cantilever portions, service floors, refuge

areas, etc., as shown in the building plan certified by the Architect and submitted

to the Authority alongwith the application for permission for construction of

a building. The built-up area to be calculated for this purpose will have no

relation with the floor space index or the built-up area calculated in any other

manner.

3. The fees to be calculated shall be taken from lowest level to the

last livable floors and not slab-wise while determining height of the building

as indicated in TABLE.

4. For the purposes of assessment of fee, the Annual Statement of Rates

published under the provisions of the Bombay Stamp (Determination of True

Market Value of Property) Rules, 1995 are the building construction rates issued

by the Department of Registration and Stamps, Government of Maharashtra.

5. No fee shall be levied for the building identified as Sub-Groups A-2

and A-4 below 15 meters occupancies as per Part 4 of the National Building

Code of India, Part 4 and for all those buildings identified in section 15 of

the Act.”.
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STATEMENT OF OBJECTS AND REASONS.

The Maharashtra Fire Prevention and Life Safety Measures Act, 2006 (Mah.

III of 2007) has enacted with a view to make more effective provisions for

the fire prevention and life safety measures in various types of buildings in

different areas in the State of Maharashtra, for imposition of fire service fee

and constitution of Fire Protection Fund.

2. The Government of India, Ministry of Consumer Affairs, Food and Public

Distribution, Bureau of Indian Standards has revised the National Building Code

of India in the year 2016. Part 4 of the said Code provides the guidelines

for the fire prevention, protection and life safety. Thereafter, the Government

of India has also circulated the Model Fire Bill to all the States and requested

every State to adopt suitable provisions of the said Bill.

In view of this, to provide fire prevention and life safety measures to

various types of buildings, the Government considers it expedient to make suitable

amendments in the Maharashtra Fire Prevention and Life Safety Measures Act,

2006.

3. The salient features of the proposed amendments to the said Act, are

as follows :—

(i) Amendment of section 3.—This section is amended to provide for

Fire Safety Approvals to various types of occupancies  to regulate fire

safety requirements in certain types of educational buildings, storage buildings,

Multi-Level Car Parking (MLCP) structures, Automated Mechanized Car

Parking structures upto certain heights and structures used for utility purpose

such as storage of Diesel Generators (DG) sets.

(ii) Amendment of sections 32 and 33.—These sections are amended

to increase the period of appeal from fifteen days to thirty days.

(iii) Amendment of section 45.—This section is amended to provide

for appointment of fire officer and fire supervisor for residential buildings

with height more than 70 meters, large oil and natural gas installation

such as refineries,  LPG bottling plants, etc. and also industrial buildings

with moderate hazardous activities and high hazardous activities.

(iv) Insertion of section 45A.—This section provides for Fire and Life

Safety Audit and appointment of Fire and Life Safety Auditor to carry

out audit of buildings.

(v) Substitution of Schedule I and Schedule II.—These Schedules are

substituted with a view to provide minimum fire fighting requirements

as per the revised National Building Code of India.



 महाराष्टट्र शासन राजपत्र असाधारण भाग आठ, गुरुवार, मार््ष १६, २०२३/फाल्गुन २५, शके १९४४ 3939

(vi) To increase the scope of  responsibilities of the existing fire services

to cover all manmade and natural calamities “the Fire Services” are renamed

as “the Fire and Emergency Services”, in view of the directions of the

Ministry of Home Affairs by amending relevant sections, suitably.

4.  The Bill seeks to achieve the above objectives.

Mumbai, EKNATH SHINDE,

Dated the 6th March, 2023. Chief Minister.
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MEMORANDUM REGARDING DELEGATED LEGISLATION

The Bill involves the following proposals for delegation of legislative power,

namely :—

Clause 1(2).—Under this clause, power is taken to the State Government

to bring the Act into force, on such date as the State Government may,

by notification in the Official Gazette, appoint.

Clause 2(3).—Under this clause, which seeks to insert clause (4A) in

section 2 of the Maharashtra Fire Prevention and Life Safety Measures

Act, 2006 (Mah. III of 2007), power is taken to the State Government,

to notify the authority to render Fire and Emergency Services.

Clause 3(3).—Under this clause, which seeks to insert sub-section (3A)

in section 3 of the Act, power is taken to the State Government to prescribe

by rules, the automated continuous monitoring system, the form and manner

of certificate to be certified by the Licensed Agency and manner of submission

of certificate to the concerned authority.

Clause 4(2).—Under this clause, which seeks to amend sub-section (2)

of section 9 of the Act, power is taken to the State Government to prescribe

by rules, the court-fee stamp bear with the application.

Clause 22.—Under this clause, which seeks to insert section 45A in

the Act,—

(a) in sub-section (2), power is taken to the State Government

to prescribe by rules, the qualifications and experience of the Fire

and Life Safety Auditor ;

(b) in sub-section (3), power is taken to the State Government

to prescribe by rules, the duties and responsibilities of the Fire and

Life Safety Auditor ;

(c) in sub-section (4), power is taken to the State Government

to prescribe by rules, the form and manner of application and fee

accompanied with the application and the court-fee stamp bear with

the application for licence to act as Fire and Life Safety Auditor ;

(d) in sub-section (5), power is taken to the State Government

to prescribe by rules, the form of license.

Clause 23.—Under this clause, which seeks to insert section 48A in

the Act, power is taken to the State Government to amend Schedule I, by

notification in the Official Gazette.

2. The above-mentioned proposals for delegation of legislative power are

of normal character.
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